
rrWTRAL administrative TRIBUNAL
"pMNCIPAL bench, ,NEW DELHI.

OA--27 5/97

.  ,hi« the 22hd day of .Augast.1997.New Delhi this tne _
\;i re-Chaifitan C >J ^

'I T n- lose P. Verghese,
q'h' S p. Biswas, Member (A)Hon ble Sn. s.r. LJ

Sh

Dy

Mahaveer Singh,
Supcit. Grade-I»

WZ 63, Ilnd

(through Sh. P.L. Mimroth, -advocate)
versus

'■ tS^ouoh^sloretary M.H.A.,
Morth Block, New Delhi-

o  Govt. of NCT.,
"  through Chief secretary,

5, .Sharnnath Mat g.,
Delhi.

3  Inspector General (Prisons)
central Jail, Uhar,
New Delhi-5A-.

(through Sh. Arun Ifhardwaj, advocate)

Applicant

Respondents

Hon'ble Dr. Jose

■  ORDER(ORAL) .. ,
p. Verghese, Vioe-ChairmansJ)

'5^

The applicant in this case had a-pproaohed this
Tribunal twice and, the observations made in both those

1  curt fiKtnpcially' because there I'las beencases are very relevant especial y

-  -nd r-hargesheet on 5 occasions and none ofsuspension and cnar yi-ono

those proceeding resulted in awarding any penalty against
the applicant. The applicant has been exonerated in all
the chargesheets. In pursuance to one of the orders of
this Tribunal, the respondents passed an order to the
following effect:-

V

"Consequent upon his_ exoneration
■from the charges levelled against him aiid
in continuation of this Government s order
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of even number dated 1Z. 1 .95, Chief
Secretary Delhi is pleased to promote Sh.
.Mahabir Singh to the post of Deputy
Superintendent (Grade-II) on regular basis
w.e.f. 1 .7.87 on the recommendations of

-  ■ Departmental Promotion Committee dated
3.6.87."

The respondents themselves promoted the

applicant in 1987 as Dy. Superintendent Grade-II.

He was eligible for consideration to the post nf Dy.

Superintendent Grade-I w.e.f. 1.7.90 or in any

D.P.C. that has been held thereafter. By a decision

of this Tribunal given on 10.6.94 in OA-489/88, the

Tribunal directed the respondents to give an

appropriate relief to the applicant and it was also

observed therein that the applicant also shall be

considered for further promotion in accordance with

law as and when it was due. In pursuance to the said

order, the applicant is now claiming that he is

entitled to promotion w.e.f. 1.7,90 at the time when

he completed the required length of service to the

post of Dy. Supdt. Grade-I or he should have been

considered by a DPC that has been held on any date ■

subsequent to 1.7.90 when he became eligible under

the recruitment r ules.

The respondents on the other hand' submitted

that the applicant has been given an ad hoc promotion to

the post of Dy. Supdt. Grade-I w.e.f, 9.10.96 without

stating whether between 1990 and 1996 any other DPC has

been held to consider the promotion to the post of Dy.

Supdt. Grade-I. If it has not been held in accordance

with the extant rules, the promotion should have been

considered yearw.ise according to the number of vacancies

arose in a given year. In the circumstances, the only

eution that this Tribunal will have to issue now is
4
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1- ^hall be considered by a review DPCthat the applicant --.hall
.  1 7 9« by the next DPC which has.any time after 1.7.9U oy .-heki?

onv of the persons to tne i vyoonsidered the promotion of any 1 \
aoet Of oy. sppdt. crade-x In acoordanoe with the
rales. It Does' without saylnD that the sal
consideration shall be In acoordanoe with the Recruit,nen
Rales including the rales governing reservation.

Thereafter the applicant shall be given the

benefit of the resalt of the said DPC and further
promotlonat the ti,.e when he becomes due for

I- -s o c- fs the r o s p o n d © n t s s h a 1 xconsideration and in such ca.e. the - P.
bold a review D.P.C. to the post of Superintendent
as and when the applicant became due in accordance
with the rules and subject to rules on reservation.
Liberty Is given to him to challenge the Recruitment
pales regarding the post of Sapdt. Xall. With these
orrders, this O.A. is disposed of. No costs.

(S. P. "Sis^s )
Member(A)

(Dr. Jose P. Verghese)
Vice-chairman(J)
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